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and the respondents have re-considered the matter and

sought certain information from the applicant. The

applicant had subniitted all the required information.

But till now the respondents have not taken any action

dn the aforesaid representation of the applicant.

4. Having regard to the aforesaid submissions, I feel

that the ends of justice will be fully met, if a

direction is given to the respondents to dispose of the

aforesaid representa.tion of the applicant bj" passing a

ayeaiciiig, !_it;tai?Led and reasoned order. The respondents

are accordingly directed to consider the aforesaid

representation of the applicant and, also treat the OA

aa a pax-b Ox his representation, and pass a speaking,

detailed and reasoned order within a period of tvvo

monbhs from the date of

0. The present OA is disposed of in the aforestated

terms at the admission stage itself.

n^egxSux-y la directed to send a coijy of the OA

alongwith a copy of this order.
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